
J&K PCC

. Jammu and Kashmir
- Pollution Control Committee

chairmanSTjkspcb@gmail.com
mem bersecretaryjkspcb@gmail.com

0191 -2472881,2476925

a

Parivesh Bhavan, Forest Comptex
Transport Nagar, Jammu, 180 006

Sitk Factory Road

Rajbagh, Srinagar, 190 008WTSA
NEW DELHI r:" 1:.i

The Consu ltant J udicia[,
Hon'ble NationaI Green Tribunat,
Principat Bench,
New Dethi.

No:JKPCC/NGT/OA t337t13qo - 9I Date:- fll-os-zozs

Sub:- Report on behalf of Jammu and Kashmir Pollution Controt
Gommittee pursuant to Hon'ble Nationat Green Tribunal, order
dated 05.12.2024 passed in O.A No. 1331 of 2024 titted "Raja
Muzaffar Bhat V/s UT of Jammu & Kashmir & Ors.".

Sir,

ln comptiance to the directions of Hon'bte Nationat Green Tribuna[, Principat

Bench, New Dethi order dated 05.12.2024 passed in O.A No. 1331 of 2024

titted "Raja Muzaffar Bhat V/s UT of Jammu & Kashmir & Ors.", the report

of the l&K Pottution Controt Committee is submitted herewith.

It is therefore, requested that the response may kindty be taken on record and

ptaced before the Hon'bte NGT for consideration.

Yours faithfutty,

Enct:- As Above

90q"0r$b.,^^l-
(Ghansham Singh)JKAS

Member Secretary Z7 .).15:
J&K PCC

Copy to the:-
1) Sh. G. M Kawoosa, Additional Standing Counsel for UT of Jammu and

Kashmir, New Dethi for information and necessary action.

.sar)
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Before the Hon'ble National Green Tribunal
PrinciPaL Bench, New Delhi

Originat AppLication No. 1331 ot 2O24

IN THE MATTER OF "Raja Muzaffar Bhat V/s UT of Jammu &

Kashmir and Ors."

"Prima facie, the averments made in the application raise

substantial questions relating to environment arising out of the

imptementation of the enactments specified in Schedule I to

the National Green Tribunal Act' 2010."

"Let notice of apptication along-with copies of documents

attached with the same be issued to the respondents requiring

them to file their responses thereto at least one week before the

date of hearing herebY fixed."

"The Appticant is directed to serve notices on the respondents

by email as well as registered/speed post and to file affidavit of

servlce within 15 days and thereafter to file tracking reports

regarding servlces of notlces sent by registered/speed post at

least one week before the next date of hearing."
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Report on behal.f of Jammu and Kashmir Pol,l.ution control committee
pursuant to Hon'bte National, Green Tribunal, order dated 05.12.2024

passedino.ANo.l33lof2024titted..RajaMuzaffarBhatV/sUTof
Jammu&Kashmir&Ors.".

Background:

That the Hon'bte N ationat Green Tri bunat vide Notice dated 05-12'2024 in oA

No. 1331 ol 2024 directed as fottows:-
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Status Report:

ln comptiance to the aforesaid directions of Hon'bte Nationat Green Tribunat,

Principat Bench, New Dethi, vide dated 05-12-2024 in OA No. 1331 ol2O24,

the report of the J&K Pottution Control Committee is submitted as under:-

1. That, the J&K Pottution Controt Committee took up the matter with the

fol.towing stake hotder Departments with the request to share the

factuat status report w.r.t viotation of specific conditions Number 53 of

Environmentat Clearance and usage of heavy machinery with number

and dates indicates against each as under:

2. The Regionat Director, Pottution Control Committee, Kashmir has

furnished his report vide tetter No. PCC/ROK/LS (NGT)/2025l58-59;

dated 24.01.2025 (copy enclosed as Annexure-9), key points of the

report are given as under:-

a) Mining Activity is being carried outside lease area.

Page 2 of 5

Concerned Department No. & Date Annexure

Deputy
Putwama

Commissioner, o JKPCC/Sc./OA1 331 /2024/2217

dated 11.03.2025.

o J KPCC/Sc./OA1 331 I 202412295

dated 22.03.2025.

1-2

Director, Geotogy & Mining

Department Jammu &

Kashmir.

r J KPCC/Sc./OA-1 331 / 20241 1 600;

dated 18.12.2024.

r J KPCC/Sc./OA-1 331 / 20241 217 3

dated 01.03.2025.

o J KPCC/So./OA-1 331 I 20241 2289

dated 22.03.2025.

3-5

Regionat Director, J&K

Po[tution ControI Committee,

Kashmir.

o JKPCC/Sc./OA-1 331 12024/ 1 601

dated 18.12.2024.

o J KPCC/Sc . / O A-1 331 / 20241 1 669

dated 10.01.2025.

o J KPCC/So./OA-1 331 I 2024/ 2000

dated 23.01.2025.

6-8

*0'7*/4-
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b) Footprints of iCB were observed in the mining area in question

which indicates ittegat extraction.

c) Pits/trenches were observed in the Nattah at some tocations.

d) Adequate demarcation board has not been instatLed.

a) That Mining Department is taking stringent action tike todging of FlRs,

Heavy pecuniary penatties and punishment for the offence as

provided under Section 21 , Section 23-A and Section 23-B of the Act

for ittegat mining under MMDR Act 1957, Rapid Action Team to control

ittegat mining, Seizures and tate night patrolting, dismantling ofthe

ramps/approaching roads, btacktisting of the vehictes

and announcements in tocat mosques are made to curb the ittegat

mining activities.

b) Area ln-charges have been strictty directed to curb the ittegat mining

activities and ensure that no transportation of any minerat byany

means from the ptace of raising to another is made without being

in possession of a vatid "minerat transport e-chattan" in form -"A"'

c) Furthermore, regutar inspections are being conducted in the

area wherefrom compLaints of ittegat mining and transportation of

minor mineraI are received.

PaSe 3 of5

vb*

3. Further, the Deputy Commissioner, Putwama has also furnished his

report vide tetter No. DcPllegal-24/542-43; dated 24.03.2025 (copy

enctosed as Annexure-10), which is briefly summarised as u nder:-

d) The Mineral. Check posts have atso been estabtished at strategic

tocations and mul.ti-tevet check mechanism has been devised atso.
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e) No mining, whether manuat or mechan ical is belng attowed bythe said

department in and around the teased out mining block and the teased

out bl.ock stands compLetety ctosed as the tease hotder has teft the

btock in view of the strict adherence to the terms and conditions of the

EnvironmentaI Clearance and Consent to operate.

f) Regarding the question of the trenches/pits observed at some ptaces,

it has been submitted that the same may possibty have occurred by

some water currents or by the man-made diversions created by the

Locatsfor irrigating theiragricutturaUhorticuttural tand.

g) Thedemarcation potes/pitl.ars had atso been instaLted in leased out

btock by the said Lease hotder, however, the same have been stolen

du ring the wee/night hours by some miscreants.

4. The Director, Geotogy and Mining, .i&K has submitted h is report vide his

tetter No. 317-D/DGM/LCJ/NGrrcA1331 12024-251'1',178-8A dated 24-

03-2025 (copy enclosed as Annexure 11)'

Page 4 of S

5, As per the report of Director, Geotogy and Mining Department, J&K,

there is no type of mining activity being attowed around the leased out

mining btock. Even the teased-out btock is comptetety ctosed as the

tease hotder has teft the btock in view of the strict d irections to adhere

to the terms and conditions of the Environmentat Ctearance and

Consent to Operate. ln case of any ittegat mining carried, appropriate

actions in the shape of the seizure of the vehic[es are being carried out'

The details of the seizures in and around the Nattah Sasara during the

past Years are as under:-
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No.
Year No. of seizures Compounding in

Lacs

02 2022-23 01 0.22 tacs

03 2023-24 07 1.90 tacs

o4 2024-25 07 1.20 tacs

Totat 15 3.32 tacs

Prayer:

ln the premises, it is therefore respectfutty prayed that the report may

kindty be taken on record before the Hon',bte NationaI Green Tribunat for

consideration.

(on,,,q9"?$&V'*'^t'
Member s..r.,uly) 

>1'> '}f
J&K PCC

Page 5 of 5
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Ann<xttzo, - L

Parivesh Bhavan, Forest ComPtex

Transport Nagar, Jammu, 180 006

Sitk FactorY Road

Rajbagh, Srinagar, 190 008

v

Jammu and Kashmir
Pollution Control Committee

chairmanSTjkspcb@gmail.com

membersecretaryjkspcb@gmail.com

0191 -2472881,2476925

www&v{fsA
NEW DELHI 20?4

Deputy Commissioner,
Putwama.

No: JKPCC/Sc./OA-1 eY nozqt& I / Dated:- // -03-2025

Sub:- OA No. 1931t2O24 titted "Raja Muzaffar Bhat Vs Union Territory of Jammu &

Kashmir & Ors.
Ref: Hon'bte NGT directions dated 05-12-2024.

Yours faithfuttY,

a6q,%v*
(GhanshEm Singh) JKAS

p.^o.r secretarY ll 'a ' >r

J&K PCC

Sir,
Ptease refer to the subject and reference captioned above. ln this connection, I am

to convey that a comprehensive report has been received from Regional Director, JKPCC

Kashmir in the matter of OA No. 1331/2024 titLed "Raja Muzaffar Bhat Vs Union Territory of

Jammu & Kashmir & Ors. (Copy enctosed)which indicates that

1 . Mining Activity is being carried out outside tease area.

2. Foot prints of JCB were observed in the mining area in question which indicates ittegat

extraction.

3. Pits/trenches were observed in the Natl.ah at some locations.

4. Adequate demarcation board has not been instatted'

As such, you are requested to take appropriate and immediate necessary action in this

regard to curb ittegat mining in the said area and share a brief Action Taken Report by or

before 15-03-2025. The case is tisted for hearing on 28-03-2025.
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v Jammu and Kashmir
Pollution Control Committee

ch airmanSTjkspcb@gmail.com
-, - rembersecretaryjkspcb@gmail.com

0191 - 2472881,2476925

Sir,

-9,

4ntnexrrr..q, - &

Parivesh Bhavan, Forest
Complex

Transport Nagar, Jammu, 180
006

Silk Factory Road
Rajbagh, Srinagar, 190 008

) IKAS

ITUWTSA
NEW DELHI 2024

Deputy Commissioner,
Pulwama.

No.: IKPCC/Sc./oALs31-zoz4/27qb Date:22 - os-zozl
Sub: O.A No. L331/2O24 titled "Raia Muzaffar Bhat V/s Union Territory

of )ammu & Kashmir".
Reft /KP C C/ S c. / OA- 1 3 3 1 / 2 0 2 4/2 2 1 7 ; dated 1 1. 0 s.Z 0 Z S.

Yours faithfully,

A*
(c
Membpr SecretaryV ,rhr

With reference to this office No. JKPCC/Sc./OA-133L/2024/22L7; dated

t1,.03.2025, I am to convey that you were requested to share Action Taken

Report with I&KPCC with respect to curbing illegal mining in the said area,

which may kindly be expedited & shared with this office by or before

24.03.2025.
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Jammu and Kashmir
Pollution Control Committee

chairman8Tjkspcb@gmail.com

membersecretarylkspcb@gmail.com

0191 - 2472881,2476925

ITI'WTSA

Artnne-xluJ:d., - 3

Parivesh Bhavan, Forest Comptex
Transport Nagar, jammu, 180 006

Sitk Factory Road

Rajbagh, Srinagar, 190 008
NEW OEtHr 2024

Director,
Geology and Mining Department,
f ammu & Kashmir.

No: J KPCC/Sc./oA-1 331 / 2024t l6UJ Dated:- IB -12-2024

Sub:- OA No. 133112024 titl,ed "Raja Muzaffar Bhat Vs Union Territory of Jammu &
Kashmir & Ors.

Ref: Hon'bte NGT Order dated 05-12-2024.

Sir,
Ptease refer to the subject and reference captioned above. ln this connection, I am

to convey that Hon'bte NGT vide its order dated 05-12-2024 has made observations as

under:-

"The applicant has submitted that Environmental Clearance (EC) dated 05-04-2022

was granted in favour of Respondent No.6 Mr. Ranbir Singh for mining Minor Mineral (River

Bed Material) at Block 12 (D-Bundzoo Bridge Downstream Nallah Sasar,), District Pulwama,

Jammu & Kasmir in an area of 3.72 Ha. The EC contains Specific Condition Number 53 which

mandates that "mining shall be done manually minimally supported by semi-mechanized

methods. Heavy machinery like lCBs Excavators, L&T hydraulic excavators etc. should not

be allowed".

As such, you are requested to share factual status report w.r.t. viotation of Specific

Condition Number 53 of Environmental Ctearance and usage of heavy machinery by or

before 31-12-2024 for needfuI action.

Yours faithfutty,

6q.b b"'e-
, (Ghansham Singh) JKAS

\\uemuerSecretarv Ig tZr,. JP

J&K PCC

>),

-l
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Jammu and Kashmir
Pollution Control Committee

chairman8Tjkspcb@gmail.com

membersecretaryjkspcb@gmail.com

0191 -2472881,2476925

TTITWTSA
NEW OELHI 2O?4

Annex\De - Ll

Parivesh Bhavan, Forest ComPtex

Transport Nagar, Jammu, 180 006

Sitk Factory Road

Rajbagh, Srinagar, 190 008

a

Director,
Geotogy and Mining DePartment,
Jammu & Kashmir.

No: JKpCC/Sc./oA-1 331t2024r))a3 Dated:- o I -03-2025

sub:- oA No. 1gg1t2o24 titl,ed "Raja Muzaffar Bhat vs Union Territory of Jammu &

Kashmir & Ors.

Ref : JKPCC/SC/OA-1331 t202411600 dated 18-12-2024'

Sir,
ptease refer to the subject and reference captioned above. ln this connection, I am

to convey that a comprehensive report has been received from Regionat Director (Kashmir)

in the matter of oA No. 1331 12024 titted "Raja Muzaffar Bhat Vs union Territory of Jammu &

Kashmir & Ors. (Copy enctosed)which indicates that:

l.MiningActivityisbeingcarriedoutoutsideleasearea.

2. Foot prints of JCB were observed in the mining area in question which indicates il'tegal'

extraction.

3. Pits/trenches were observed in the Nal.tah at some tocations.

4.Adequatedemarcationboardhasnotbeeninstalled.

ln the tight of above observations, you are again requested to share with J&K PCC Action

Taken to prevent itl.egat mining in the said area by or before 10-03-2025'

Yours faithfuttY,

ton""=ffi$$^hkG
g)Aember SecretarY l' ,' ei
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Jammu and Kashmir
Pollution Control Committee

chairmanSTiksPcb@gmail.com

membersecretaryjkspcb@gmail'com

0191 -2472881,2476925

ITUWTSA
NEW DELHI 2024

Ann er(\^h-e - 5

Parivesh Bhavan, Forest ComPtex

Transport Nagar, Jammu, 180 006

Sitk FactorY Road

Rajbagh, Srinagar, 190 008

.*i o l.
$tl jil{{",

Director,
GeotogY and Mining DePartment,

Jammu & Kashmir.

No: JKPCC/Sc./oA-1 3s1t2024t]-281 Dated:-//-03-2025

sub:- oA No. 1gg1t2o24 titl,ed "Raia Muzaffar Bhat vs Union Territory of Jammu &

Kashmir & Ors.

Ref:JKPCC/Sc/o^-1g31t2o24l2217dated11-03-2025.

Sir,
PteaserefertothisofficeNo.JKPCC/Sc/OA.1g31t2o24t2217dared11-03-2025and

No.JKPCC/Sc/OA-1331t2024t2173dated01.03-2o2Sonthesubjectcaptionedabove.ln

this connection, you are again requested to share with J&K PCC' Action Taken to prevent

ittegal. mining in sasara Nal.tah by or befo re 2GO3'2025' The case is I'isted for hearing on

28-03-2025.

Yours faithfutLY,

"YeTc-b

t,,"n"*r1fk
gPtmber 2>l 1r

SecretarY

J&K
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Jammu and Kashmll
P"lf uiion Control Commlttee

chakman8TiksPcb@gmail'com --

,#u.it."otirYiksPcb@gm ail'com

0191 - 2'l72BB1' 2476925

ArtnexuYtl, - 6

Parlvesh Bhavan, Forest ComPtex

Transport Nagar, Jammu,180 006

Sltk Factory Road

Ralbagh, Srinagar, 190 008

t*' lz -{--
gh)JKAS

\:'' ),:t

BqMHt*sA

Regionnt Diroctor,

JK Pottutron Controt Committeo'

Kaslrmir.

No: JKpccrSc./oA-1 s31na24460 I Dated:- lB -t2-2a24

Sub:- OA No. 1331t2024 tittecl "Raja Muzallar Bhat Vs Union Territory ol )ammu &

l(ashmir & Ors.

Hon'bte NGT Order dated 05'12-2024'Ref

sir, 
ptease refer to the subiect and reference captioned above. rn this connection,l am

toconve5lthatHorr,bteNGTvideitsorderdatedos.l2-2o24hasmadeobservationsas

unCer:- 
- ,Ft4t ),

fiTheapplicanthassubmittedthatEnvironmentalClearance(EC)dated05-04-2022

was grante d in fa'our of Respr: ndentNo,6 Mr. 
'Ranbir singh for mining Minor Minerar (River

BedMateriat)atBtackl2(D..$undzooBridgeDownstreamNattahsasar),DistrictPulwama,

.rammu & Kasmir in an area of 3.72 r-ia. The EC contains speciffc condition Number 53 which

mandat:esthat,,miningsha,uQedonemanuailymiyilattvsupportedbysemi'mechanized

methor,s. Heaw.mgchineryrii<e JCBs [x aavators, L&T hydrauric excavators etc. shourd not

be aliowed".

Assuch,youarerequgstedtosharefqctual.statusreport.soughtfromconcerned

Divisionar. officer w.r.t. vi'r,ation of specific conciition Number 53 ot Environrnentat

cteararrce and usage of heavy, machinery by or bef ore 31-1 2'2024f or needful action'

Yours faithfutl'Y,

N\ifr:t ,fr;
nrbersecretarY g- lL. 2i
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J&KJammu and Kashmir
Pollution Control Committee

v chairmanBTjkspcb@gmail.com
membersecretaryjkspcb@gmail.com

0191 -2472881,2476925

ITUWTSA

Anvn ey.uha, - +

Parivesh Bhavan, Forest
Complex

Transport Nagar, Jammu, 180
006

Silk Factory Road
Rajbagh, Srinagar, 190 008

),g

Yiv!,*\tE

NEW OELHI 2024

Regional Director,
f&K Pollution Control Committee,
Kashmir.

No.: IKPCC/Sc./0AL33L-2024/ l( 6q Date: t0- 01-z0zs
Sub: O.A No. L33L/2O24 titled "Raia Muzaffar Bhat V/s Union Territory

of Jammu & Kashmir".

Sir,

With reference to this office No. JKPCC/Sc./OA-133L/2024/L60L; dated

L8.12.2024, you are again requested to expedite & share the factual status

report w.r.t violation of Specific Condition No. 53 of Environmental Clearance

and usage of heavy machinery by or before L8.OL.2O25.

Yours faithfully,

.^ Z-
( ) IKAS
Member Secretary

lo't-

$
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J&K PCC

n

v Jammu and Kashmir
Pollution Control Committee

chairmanSTjksPcb@gmail'com
i'iI'e m be rs ec retaryj k s pcb @ g m a i l. co m

0191 -2472881,2476925

Sir,

-t t -\#./
ITT'WTSA

4 nng,rx,^,r.rtg - I

Parivesh Bhavan, Forest
Complex

Transport Nagar, Jammu, '180

006
Silk FactorY Road

Rajbagh, Srinagar, 190 008

NEW DELHI 2024

Regional Director,
t&K Pollution Control Committee,
Kashmir.

No.: JKPCC/S c./OAt33L-2O24/2000 Datetlv- 0t-2025

sub: o.A No, L33t/2O24 titled "Raia Muzaffar Bhat v/s union Territory
of fammu & Kashmir".

Ref: r.) J KP CC / S c. /OA- 1 3 s 1 / 2 0 2 4/ 1. 60 1 ; dated 1 B' 1 2'2 0 2 4'

i0 I KP C C/ Sc./ oA- 1 3 s 1 / 2 0 2 4/ 1 6 69 ; dated 1 0' 0 1'2 0 2 4'

with reference to this office No. fKPCC/Sc./OA-1331/2024/160t; dated

1,8.t2.2024 & JKPCC /Sc./OA-133L/2024/L669; dated L0.0L'2024, you are

again requested to expedite & share the factual status report w'r't violation of

specific condition No. 53 of Environmental clearance and usage of heavy

machinery bY or before 25.OL.2O25'

Yours faithfully,

d"UV+
[GhanSham5irn!'h) I KAS

Merpper SecretarY
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t"'orrooo, 
ro the subiect and raference cited above, a comprehensive repofl dated

?0-01-2025 with respect to th8 mininig unit of the Respondent No' 6 (Mr' Ranbrr Sr'nghl

arrayed rn the alore.titled oA as submitted by the Divisional officer' PCC' Pulwama rs

enclosed hercto for kind perusaland further cotlrse of action as required in the matter

,-*

1.

Th* Mrmlls Ss€l.Glilry,
JX Follutlun Ctrntrol comrnlllt$.
Janrmu.

No r{(r^o\,r5{N(ir)/)0*/ 5fi.{q t,:tp Z41a(f'WS

SubJon: . o.A t*o. l!3ut0lit tlllod 'nsll Mursfkr Bhflt v/! unlnn rarrttory at latttnro I lict*vrrk''

Relercnrc: - Yout lellot No' 
'KPCC/Sc'/OA'I$!l'f024/f000 

dated 13'01'20?3

ph:ase

Copy to:-

1.

Encrs:- (0'r) Regional Director,

Divisionalofficer,PCC,Pulwamaforinformation.Thistakesreferencetothe

report submitted vide No. )KPCCIOOl24A7l2A25 dated 20-01'2025'

t
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lt'tt" ,' ,.,', .. I I l lr,.lt,r.i f,i ...1 rrr. r..r,,,,,rr.,. . r., llI,,/ 1f,r .q',{ r,tl r"'ri

lt' 
t 

""", l',. r;,,. 1.,r,., rrrrr,rr". l.r,t{\,!l
li1" t', 1 t,r.l ; \ ,.(..1 .!r1.,1 ,.,: r l)l

!,r
l'lr.,r(, ,,.1,'r lrr llrr.1 1rlp.1l :trlr;r.rl.lrr1l rnfr,r1.11y6. tnf:,tr,,rn{ ?l(rl rl(t'Cll?fi',

lr,'t!((,r. a,\ i,, 1," .'i),1,i rrr tlui r tillrlrl ;l f r1il, rliriflrltf rtr t1 1, r,1ftlrtr,;>4 &f rl
trrj|,rq1,r:1',rlrr1.rq,ltr{\t1\ \t't.tr' rtr.t(lt! trrt l;tfrl
Slt;rr Nallah tl;uldtoo lllock No"l2

Gr*nt t'rf ilrnrrlg lcase of Mineral Block No 12 with descriptron ilall;n
Sasar Eand;oo rjo\vrl slream was accorded to Shri Rambir Singh after obtarnrng
EC Lrl' JK Environme nt lmpact Assessment Authority .,rde

No J(tlAA/202A/32.U6850.63 Dated.3t-03.2022 and permirsion granted by
Directorate of Geology and Mining vide order No: 209 DGM of 2022 dated
30-ffi'2022 having consent upto july 2024 which stands expired. The said site
was closed after expiry of Consent by Geology and Mining Department. During
fresh inspection following observations were made.

At the time of inspection mining operation was not being carried within
the lease area, however mining activity outside lease area was in
progress 2 to 3 tractors were found extracting boulders from Sasar

Nallah Bandzoo. Photo graphs attached.

a

/

j

7
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,

' Io pcr'sorl or tnochlnery wnr lound errgagecl for extraction of boulders
ft'ottt thc rrrl[e ln qucstlon at the tlme of lnrpeetlon, how"ver some foot
prlnts or JCt) wors pbssrvcd whlch tnUtcatsl that extraction procesr has
been carrlecl oul
wlretlrer tlro n.,t,r\.Iltlrout 

rllsclosure, but lt was not posllble to find out

. Artrror gr, *,. Mlll1][1l,:::J:,;I^T,',,.T*il,,#ff,il;m 
brock No. 12.

D was closect by Deparrm;;,;Gi;. who arc moniroring the site but
preve|rtive nlcnsrrres have to b. i;;.n by G&M Deptr. lo ,rop ifiegar
extractiorr of boulders, Orlri ,nJronJ.r During inspectlng some pits/ trenches werc observed in the Nallah at
sonre locations.

' Adequate dernarcation pillars/boards have not being insta lled lor clear
dentarcation of Mining lease by O.prrtrun, of Geology & Mining.

Reconrmendationsl

o Geology and Mining Deptt. Should ensure that mining activity must be
carried out as per mining plan and as per conditions stipulated in EC
regular surprise inspections and vigirance is required by the Distt
Administration and Mining Department to check illegal mining in the
area.

o warning boards intimating the penalty for iilegar mining and
transportation of mining material should be placed by the mining
department.

o All precautions must be taken to ensure that water stream flows
unhindered and process of natural river meandering does not get
effected.

r Detailed information about mining which include lease area Geo

coordinates of lease area and mineral area should be displayed on the
board near miningarea,

o Department of Geology & Mining has to identify illegal miners and

necessary action need to be taken against them as per law,.

. lllegal mining within the mining area and beyond the permissible

capacity and mining excavatlon beyond allotted lease area requires strict

vigilance by Geology & Mining,
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tqlrrrlrtlll ,.lrrrly lrr,trrrt{ltl{ t,'11 111 lt11r71' 111in6r,tlrr1l to r,ntUlF thJl O
r r.l!la!rt,'.ltlrta)lll rrl rrrinrrr rninr,r,lli lr t., t,t!.,'n pl,"!(f. duting thrl

'.(r()ll
L'urtr lrrcloll:

I lrr. trrslrr.r liorr \rr,r,, ( ()ll(lrltlr,rl rvlllr lltr: rnril;trk., th;rt tht illegal
(!nr,r,rtrr)t,r rrl tlr(' nrlrrirtll ((tUl(l l(ll 1rr,,1,,11,1q,,;r,r.rl 

f111y71,.71,1 lhr,rr. rS evefy
'l1l1rr t'lt0rrsrr)rr rll'rr ('xrr 

'l( rrt)n r,, ;rn.,,,irrrr, .rn rrtrar ter prpvr:nt rilegar
ruitlirrll frtrrrr tltr_'rlro,t il ll rtr;111.,,tt,r1 llr,rt (ir,,lo1;y fi Mini,g Oep;rlrnentslrotrld llorlr r'rr) il.(l t.lkL! arl rhr rrecais;rry m*..rturci i... frring ar FrA'*
,:g.rirrrt viol;rtors so tllilt l-C ls accoldlrrlEly levicd.

Srrbrrr itt r:tl lrlursr:.

Yours faithfullY,

u

Olficer

Copy to the.

1. PA to Member Secretary JKPCC for information of Member secretary.
2. Office copy

I

.l

7
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A vrn<-xr,'..)Ce - )O

ffi
OFFICE OF THE DEPUTY COMMISSIONER PULWAI\{A

Ground Floor Mini Secretariat DC Oflice Complex Washbuglr Pulwarna 192301
ll'e blitc: P[lwaru,8o!.it Enuil: dcuul,.rlsaarc.is Cooa.ct No. Ol9:lt-!tl2li gr& OtgtS-Z{1806

The Member Secretary
J & K Pollution Control Commlttee
No: DCP/ l*gal-2a / S4Z-49 Dated: 24 l}g /2OZs
subject:- oA No. 1331 12024 titled "Raja Muzaffar Bhat V/s Union

Territory of Jammu & Kashmir".
Sir,

Kindly refer your office letter No. JKpcc/sc/oA-1331-2oz4l22LZ
Dated: 1 1.03.2025 with respect to the subject cited above.

In this regard, detailed reports have been sought from the
concerned line departments vide this oflice communication bearing
No.DCP/EsttlsM/ 1852-54 Dated: Lz.as.zo2s. As per the report
submitted by the District Mineral officer pulwama vide no
DMo/PullDGM/B-8550 Dated 13-03-202s(copg enctosed), the said
department is working in the best interest of the administration and for
effective implementation of the MMDR-AcI 1952 and the Rules made
there under, "J&K Minor Mineral Concession Storage, Transportation of
Minerals and Prevention of Illegal Mining Rules, 2Ot6" notified vide SRO-
105 Dated: 31.03.2016". The department is taking stringent actions like
lodging of FIRs, Heavy pecuniary penalties and punishment for tle
offence as provided under Section 21, Section 23-A and Section 23-B of
the Act for illegal mining under MMDR Act 1957, Rapid Action Team to
control illegal mining, Seizures and late night patrolling, dismantling of
the ramps/approaching roads, blacklisting of the vehicles and
announcements in local mosques are made to curb the illegal mining
activities .tLrr^ In-charges have been strictly directed to curb the illegal
mining activilies and ensure that no transportation of any mineral by
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any means from the place of raising to another is rnade without being in
possession of a valid "mineral transport e-challan, in form -,,Au. v

"tiurthermore, regular inspections are being conducted in t1.e area
wherefrom complaints of iltegal mining and transportation of minor
mineral are ..".iu.a.af Mineral crr."t posts have arso been
established at strategic locations and multi-level check mechanism has
been devised d"o. /

As far as the question of the mining activities being carried out
outside the leased area in the Nallah Sasara is concerned, it has been
submitted that t'i mining whether manual or mechanical is being
allowed by the said department in and around the leased out mining
block and the leased out block stands completely closed as the lease
holder has left the block in view of the strict adherence to the terms and
conditions of the Environmental Clearance and Consent to operate./l
Moreover, in case of any illegal mining is reported, appropriate actions in
the shape of seizure of vehicles are being carried out and the details of
the seizures in and around the Nallah Sasara during the past years have
also been detailed out in the said ,rpor,.€garding the question of the
trenches / pits observed at some places, has been submitted that the
same may possibly have occurred by some water currents or by the man_
made diversions created b;r the locals for irrigating their
agricultural/horticultural tur(prrthermore, as per the said r;;"": il
demarcation poles/pillars had also been installed in leased out block by
the said lease holder, however, the same have been stolen during the
wee/night hours by some miscrean:.s.g

Furthermore, the reports submitted by the Irrigation and Flood
control, Division Kakapora and the Tehsildar pulwama (coples
enclosed) reveal that the said offices are maintaining a strict vigil with
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respect to the issue of illegal extraction and immediate necessary action
against the offenders, if any is being carried out by the said oflices on
priority.

As such, I am directed to forward herewith the report in light of the
communication mentioned supra for favour of further necessar5r action
as desired.

Yours faithfully,

Copy to the:

1. Deputy Commissioner Pulwama for favour of

Deputy
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Government of
DEPARTMENT OF

o

@
Jammu & Kashmir
GEOLOGY & MINING

\

The Worthy
DePufl Commissioner

Pulwama

No: DMO/PuUDGM/B' tzl S.f2--,- ,,.^-r,-. oh:rr \/c I 
Dated: fila3?aZ5

Sub: OA frfo. f SSfiZ6iq'tiltua, "RaJa Muzaffar Bhat Vs Union Territory of ]ammu

R. f ,,f' I:?xH i.HI*o. rt'l Esws M/ 1 B sz's 4 da ted t2 I 03 | 2o2s

5ir,

Kindly reftr to the above captioned subject and-reference' In this'regard'

it is submitted that in-spite of Sg lirit O manpower is worklng in the best

interest of the aaministrjgon and for'.iilA'" iniptementauon tuMoR-nC rgSZ

and rutes made"inli"-r.o.n "jdi'-Minol ll.iry"9l concession storage'

Transpotation of rqinerats ano pi"ruiliin'oi iii.gul mining Rules, 2ot6u noufied

uia. sno-t'*'.x:* 
ful3ir'3lilrn,n, of .the Frel 

Heavv pecuniary penalties

and punishment for the offence ,, p?ofiO.a under se6on ii' Section 23 A and

section 23 B of the Acr for ilegal rii-rirg i.a* ry11?* 
Act 1957, Rapid Action

Team to control illegal mining, SAzures a]n; iil niglt pabotling' dismantling of

the ramps/approaching roads, btaq.iiffi' qt *: ,ltrftes and announcements

in toal mosques.r" nilol t turb the illegal mining activiues.

Furffrer sfiict dlrections nave oiln fiissea o1ryu Incharges to curb the

illegal mining uairiG ano-"nrrr. U,ii no bansportation of any mineral by any

means from the place of raising to another is mide witlrout being in possession

oil*ria "minerat ransport eihaltan'in form -oA"'

It is not ort Jr-p'r-i" io menuon here trat these actions against the lllegal

mining have been lnfensinea ano cracring the whrps on ilregal miners, regular

seizures are made and these illegat min6rs have been warned to desist from

illeoat extractjon of minerats. Regular lnspections are mnducted in the area

;ffiffi;;;hhi"ts of ntesat minlng and Eansportation of minor minenl are

,#ild-The Minerjicheck 
-poss 

have been eshbllshed at strategic locations

u.Jrriti-tevel dreck medtanlsm has been devlsed also.- - 
nr per $e qJ"rton of the mlnlng activities.bglng carried out.ouElde the

the teased area in the Nallah Sasara lt ls submltted that no $pe of the mining. is

being altowed Uy Uris office ln and around the leased out mlning block. Even the

leased out btock is completety closed as the lease hotder has left the block in

view of the silictly directioni to adhere to the terms and conditions of the

Environmenhl Cleirance and Consent to operate. In case of any illegal mining

repofted, the appropriate actions ln the shape of the seizure of the vihldes are

1
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'fS. €- -,-- ,aaNTROL yr"r'- otanrNro,tt''-

cdrried Out. The details of the seizures in and around the Nallah Sasara

rs are as Under;
the

(

As on date, no sort of mining whether manual or mecha nical is 6eing carri

out in Nallah Sasara in and around block No. 12. Regarding the question of the

ffenches / pits observed at some places, it is Put here that the same maY

poss;ibty have occurred by some wa ter currents or bY $e man-made diversions

created by the locals for irrigating their agriculturaUhorticu Itural land. As far as,

the installation of the demarcation board B concemed, it is submitted that

emarcation Poles/ Pillars were erected bY the teased holder, however, as Per

ed

r

d

his reporE, these Poles/Pi llars in leased out block have been stolen during the

wee/night hours bY some miscreants

Further, it is reiterated that this drive aga inst the illegal mineral minor

tra n s P o rte r/extra cto rs will be launched more vigorously in the coming days.

The same is submitted for favour of information and further course of

action Please.

Yourc ,

L strict Mineral
Pulwama

ComPound ining
lacs

No. of
Seizures

Year

o.22 lacs012022-23
02

1.90 lacs072023-2403
1.20 lacs072024-202504
3.32lacs15Total

!

,119

d
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n oorrulilrrt ot rlr3rro r^n0"

oFFtcE oF TI{E 

'ircurrue 
EHclt'IEER

FLOOD CoiiiNbr. DIUI'IOH KAKAPORA
EmclllD'ltdbobcpotoC@T'.n..llt+r.r 

Phor*Hot'Of"t:}1illfotl

ltv

t

Tha Assistnnt Comrnlcslonor RoYonuo' il:"X'-f#Y:::'i"
Prrlrvnmn

Subjoct:- OA No. 133112024 tltlctl f' Itqrn Mrrzaflar llhet Vr Union Tordtory of

Jnmmrr&Knshmir&org'o

Rofercneo:- your ofliee lcttor No. DCI'/E8[I/SM/18S2-S4 dateel l2&*282f,-

Sir
Regordinglhooforeciledsubteclond.'rglor@nca,ilislosubrnltlhatthis

office is continuousty loking slringonl *rton'og,nst lhe off'nJ"" invcivodin the filtgol

extroction ol bed moteriol ol Nolloh.-*nunJ'* ond wherevet anY reloled offonce

cornes inro norice or this Drvision. R"g;;;i;; ine lnegot.exlroclion in Sosoro Nolkrh ' os

reported by rhe Asristont fxecutive-figft*t Of.r.? Dlvision PuMomo 11 Ho' ol

Cholsns hote been liled in lhe co.lrl of iN"f Judiclol Maglstrole PuMomo ogotml lhe

ollendentoundinvolvediniltegolexkocliononsosoroNolloh.
As o nroiler of toct onJ in terms of SRO.I0S 0f 2016' il b lhe girre

responribility of 11.,e Leofogy a Minit;g Oeportment lCustocfion ot Minor Minerob] lo

see/monitq the exlroclion procer, 6"irg conied out in lhe leored minir€ Hocks

incruding Bondzoo Brock No. 12 ond blnsure rhe mrning in rhe leosed bkrcks of

Sosoro Nolloh is done os per lhe condilions of NOC os well os opproved mining don'

Furthennore the menoce oruegorexrrocrion is orso tocted up wilh crose coordrrorion

wilhtheRevenue,Pol.ceondGeokrgy&MinlngDeporlmenlbylounchingcorttinuou
fc;nt drives ogoinsl the offend"o onJifte relovonl prov{sions under Jommu & Kchtnlr

wcier Resource Regutotion ond Monogement Acl--2010 oIe belng enlorced in btlef

L sp;.;1in order lo curb lhe menoce of illegolexhoclion'

Hence regorl is submilled'

Yours loHhtully

copy

1

3

4

:

I
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\dirr

'.1{t
lJrtittrt T<trrilotll ol 'ia"'n"' tt Kusltntir

OTT'ICE OF THE TIHSILDAR / EXECUTIVE" M*'AISTRATE IST CLASS

PULWAMA

The Assistant Commissioner,

Puhvama

l{cf: DCP/EsttiS},4/ I 852-54 Dated: 1210312025

Iat Vs Union Territory of
Subject:- OA No l33ltll}4titled " Raja Muzalfar Bh

Jarn,nu an<l Kashmir and Ors'

Yours faithfullY

No. TP-OQ/, S,I
Dated : !l--0\7wYf

Sir' 
Regarding the subject captioned above, it is to submit that this ofltce has

zero tolerance towards the illegal mining . There were few cases of illegal

mining in this3rriJrction in which tpp[ptftte action has been tukcn on timely

basis. I am enclosi,rg tt. various .o**uni.ations regarding these actions'

Hence submitted for favour olinformation'

Fi$h

t

)
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OFFICE OF THE TEHSILDAR PULWAMA
ASSHTANT COLTECTOR 1lT C|ASS PUTWAMA
(tehstlda rpuhra ma @ gma ll.com!

The Worthy Deputy Commlssloner, No. m-A

a

i
V

o

Pulwama. Dated )), 08 ')'$>q

Sub:- lllegalexcavatlon of sollwlthln theJurlsdlctlon of tehsll Puhrama, the actlon

thereof.

Sir,

Apropos the sublect clted above, lt ls to submlt that thls office has lsued

directlons upon subordlnate revenue agency to tlght up the vlgll ln thelr rEsPecttve

Niabats/ Circles/Halqas and to thwart any such attempt of illegal excamtlon with

further report about the lncldent of lllegalexcavatlon of mlnor mlneraUsoll to be

submitted to this offlce on tlme. The Communlotlon vlde No. 835'39ilClPul dated

15.11.2023 ls hereln put on record. Furthermore, thls offlce has lodged FlRs

agalnst the offenders who were found lnvotved ln lllegal excavatlon of soll. To

quote an exampte here ls FIR No. 798l2AB lodged by the underslgned agalnst

Muhamamd Sadam Ganie & Ors resldenBof Nowhar Malpon for lllegalexcavation

of soll ln Survey No. 257 tltled Shamllat Sec4 ln estate NowharMalpora. The copy

of the lettervide No. 560€1 llclPulls puton record. Another FIR No was lodged by

underslgned agalnst Safad Ahmad that resldent of Malangpora , tehsll Arvandpora

for illegal excavatlon of soll ln Survey No. 840 tltled State land. The copy of FIR ls

put on record,

Further, communlcatlons have been made by thls offlce regardlng any lllegal

excarratlon ln proprletary land wlthtn the furlsdtstlon of thls offlce. ln one of ssch

lnstances, permlsslon was granted by the Competent Authorlty ln favour of M/S

Mln lnfnstructure Bullders, Nowgam Bypas Srlnagar for excavatlon of soll from

hls proprletary land under Survey No. 19{. The report ln thls regard

flled agency revealed that the sald company was excamtlng soll

by
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? - SL uey No.s 195 and 198 ln estate taglr Parlgam. The prompt actlon was lnltiated
- 

by this office and the communlcatlon ln thls regard was made by the underslgned

to the Office of Dlstrlct Mlneral Offlcer Pulwama vlde No. 592'93fiClPul dated

25.11.2023 and the permtsslon already Sranted wa5 cancelled by the OMO's offlce'

The copy ls placed on record. ln yet another lncldent, the communlcatlon was

made by Nalb Tehslldar Newa to SHO P/S Pulwama vlde No. NTN/202 4148'5?dated

06.07.2024 for lodglng FIR agalnst the offenders who have excavated soll from

Survey No. 531 ttiled Shanllat Sec4 ln estate TumchlNopora' Further as reParted bY

Nalb Tehslldar Newa, vlde hls office No. NTN/\AT4IZSS dated 22,08,202'4,

excavation of soll has taken Place ln some areas of Niabat newa under ProPer

permlssion. Houlever, report with respect to anY vlolation regarding the lifting of

quantum of soiUordlnary earth for whlch the Permlsslon Is granted bY the

Competent Authority can be submltted by the Dept. of GeologY and Minlng. . lt Is

pertinent to mention here that the illegal excavati on of soll has taken Place In the

Survey No.s 537 and 538 titled state land & 670 titled Shamltat Sec 4 located in

estate Karewa RanblrPora, the slte adJacent to subJect SurveY No.s for which

permlsslon was granted. The communlcatlon In thls regard has been made bY Naib

Tehsildar Newa to SHO P/S Pulwama vlde No, NTN/202 4lt7-22 dated 08'05'2024

for lodging an FIR agalnst the offenders' The copy of Permlsslon and the

communication of Nalb Tehslldar Newa ls herewlth Placed on record. Hence

submitted along with the report of Naib rehslldar and other allied

Yours

Al'll
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k OFFICE OF THE NAIB TEHSITDAR NEWA

Asliraat Colbctor F fuu/&rccuillr tta$rirra|l t' Ckt'
a

7

.No

v

t_-
lr'

Tehslldrr.
ltrlweml

sub.: $oll Ercrvrtlon Baport tt ?.rdoon H,ukhud bcrdn, rurrry xot tal3l1 sd

a9.

Slr

Apmpos:bovc capuoned subtct'"p3't wrs tou0t f" q':l olrnc g,lwtrl whlch

revcals thet thc sorl ll1lns h* trkt'n pr" r'i'IiLpu'n"a ":-IJfi;iljf, lrftlng

ffi H3.il l*il';##: ;;*X m.t*;,f*'f;; il; or'io sr1
purwrma from trme to umG (pcrmissron ..#;;;;i- int "J"t'J 

Hmsclf vlsttcd

the stte and found that thc sotl has been ;;;t;, *" ttpuo'ed suwcy Nos aftcr

pnopcr pcrmlsslon by thc compctrnt au*toaty'ti"*;icouii:1f ionths ago thc lllcSzl

sotl llftlns hrs urcn ptrcc on rdfl unt 'u*fn;ffi;qt 
** strtc trd' tnd

670'Nrbctrrlr hnd') thrt hlltn thc Rcvc'n" 
']it"t 

U"undary of Qarlwr Ranblrpora '

Subscquenttythr omJf* Jir,ry lodged.inn ln the l'sunt mrtttrvh lctcr No'

Itt|1l2o2utt-?zrr,"a o8{s.202+ (rpy inaored). Hcncc rcPort rubrdncd for

necess:rY acdon rt Yourend'

\

4.

le-.

Xo:- HrN/202+f2 Si .

Dattdr22'08'20?1
t

I
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rrrr*rr O*xrr,r F fuTtrrrdrr tlftrtr*r tr Cto"

DO Pollc port
}{crr

-)L r
DirtS4S.UZ+

lcoryltloDrrnt, Ccrntrdoa.r pulwutu ?or tlnd lnformrtloruZCqyToScrrhr Superlot rtdfit Ot polhc Pulwrmr ?or klnd lnformtdonSCopyTo DHO Putmnu for lnlorrrntlon
{&9yTo Tcb[drrtul trlltrr for lrrfonnrtlon.

OFFICE oF THE NAIB TEHSITDAR NEWA

t:,

srN: Lo{jrnj ol Hr l.lrrt rlc rctlrd D.rrorr lamlyrd lr lltrgt lo[ [tu{ l! tr
I r rl d k{or ot }rryrbrr N.rr .;, i ;;;;-r.o 1 rrcd oo o I br.

Xa. ;mruz+ln

(

,1,

a'a

t

5.sflo P/5hrltrunr forlafornrdon rnd n/r

a'

t

i

80



Annexa,ft "- ll

'u$ril$'
,1/,i|"0

s l (Eolrttlttttrttt of Snltttttrr & TAnsl'urir

DIRECTONATE Of CTOIOGY & MINING
4il'l:loot, Il,. Nchlrr lltlt'oll lllt;rrr';ltt' ll'lil llr';rrl (iorttDtcx' f&l(' Iatttntu - I r'\'t' r'"

,t"' tttrr,tr', S,lir,it (ilt;rl, llorrtirt'l' Sr itra11'rr'|()()() I fl

l,h. r()1.1()1,247790;l ,rrrrrrrrr); r')t.0l()4.24()ltffrtf (S.i,',,i1,,i i; tir,,ril tlfltnlal<(,tgmail'C-qtm

Tlte Member SecretarY,
J&K Pollutiorr Contrl Comtnittee'
Pariveslr Blravan' Forest Cotlplex,
Transpott nagar, Janrtnu-1 80006'

No: 317-D/DGIV]/LCJ/NGT/OA1 
g3112024-25t ll+S -gg Dated: 2\1'03-2025

subject: oA No. ,l331t2[24titled Raja Muz altar Bhat V/s union Territ'ory o1

Jammu&Kashmir&Ors'
Referen ce, c rvr-uE6]ei iozs'o a' d ated o 3 -0 1 -2025'

Sir,

133
133

Encl: AJA

I am directed to refer Your Office letter No. JKPCC/Sc/OA-

1 1202412217, dated 1 1-0 3-2025 followed bY letter No. JKPCC/Sc/OA-

1 12024t2289, dated 22-03-2025 regarding the subject

bmitted bY District lt/linera I Officer,
cited above, kindlY find

Pulwama dulY

enclosed herewith the rePort su

forwarded bY the Joint Director, Kashmir vide letter No. LC/DGM/SGR/F-

77715599, dated 17-0g'2025 for info rmation and further necessary action at Your

end Please

a$'5"t"
'Law Officer' Mining DePartm

CopY to the Senior

Yours lly,

Assistant Legal ncer,

rate of GeologY & Mining, J&K'

ent, J&K Civil Secretariat'

?,q o\
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fi,
Gobetttltlent of Snrrullu & Tbngl)nft

DEPARTMENT OF GEOftv NNTP IUINING

The Direstor
Geology & Mining DePaftment

l&K, Jantnru

No: LQDGM/SGR/ F-777 15 5'/'c1

Encls: A/A

SANAT GIIATI BE}IINA SNINOAN
EMAll. lI): rlflmlnk@(mrll'com

Yours faithfullY,

Nisar

Dated: t .1.A3.2025

/? /d

Subject: OA No.133U Z;z4titled Raja Muzaffa r BhatV ls Union

Territory of Jammu and Kashmir & Ors'

Ref: l.LC/DGM/SGR/ r-lil I 248g-gl_dated:1 o.o3'2Az,5

2.r Kpcc/ sc/ oA- 1 3 3 U 20241 1 600 Jated : L8.1.2'2O24

Sir,

Kindly refer to the subject and reference captioned above' In this

context, it is to submit that a comprehensive repott has been- received from

the District Mineral officer, Pulwama in the matter of oA No'133L12024 titled

Raja Muzaffar Bhat V/s Union Territory of Jammu and Kashmir & Ors vide letter

No:DMo/puuDGM/NGT/855 1 dated: 13.03.2025 which is encrosed herewith for

favourofinformationandfurthernecessaryactionplease.

Joint Director Kashmir
1 Geology & Mining DePartnrent
j\srinagar
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a
Government of Jammu & Kashmir

DEPARTMENT OF GEOLOGY & MINING
OF ED

The loint Director
Geology and Mining Department

No: DMO/PuI/DGM/NGT/ 1{S t

Sub: OA No. 133112024 titled, "Raja Muzaffa

and tGshmir & ors.
Ref: your office letter No. LQDGM/Sgr/F-7771248g-gL dated L0'03'2025

Sir,

Kindly refer to the above captioned subject and reference' In this regard'

it is submitted that in-spite of the limited ,unpo*ur: is workil-g-. in the best

interest of the administration .nd fop effective impi"mentaUon MMDR-ACI L957

and rules made there under, ;jAi -fqinot 
Mineral Concession Storage'

TransportaUon oin4in"rals and piere.tion oi tttegal'lnining Rules' 2AL6' no6fied

vide SRO-105 Dated: 31.03'2016"' .1ry penalties
More =t 

ing"ni i.tionr like lodging of the EIRS, Heavy peln]:

and punishment-for the offenc" ut p-rorided under. section 21' Section 23 A and

section 23 B of the Act for illegai mining under MMDR Act 1957, Rapid Action

Team to control:ilEg;il;ing, Slirures ind late night patrolling, dismanding of

the rampslappioaJiing ;;;d;, blacklisting of the vehicles and announcements

in local mosques are mlde to curb the illqal mining activities'

furthe*t i.t directions have been passed on Area Incharges to curb the

illegat mining activities and ensure that no transportation of any mineral by any

means from Ai iace of raising to another is made without being in possession

of a valid "mineral transport eihallan" in form -*A""

It is not out of prace to meniion here that these actions against the iilegar

mining have uon intenslfied and cracking the whips on illegal miners' regtllar

*ianres are made and these iliegif- minirs have been warned to desist frt'rt.

illegal .rt uAion oi rin"ruls. R6uhr lnspectlons are conducted in the area

from wher" -rp[ints "i 
irr"gat-niintng and transportatlon o.f minor ttrineral arc

rec,,ive1,,The Mlneral check posts haJe been establlshed at strategic locatiotts

and multi-f"rui.f,uil'mecnanism has been devised also.

As per ti,;A;,1lon'.r the mlnlng actlvltles belng carrled out otrtsitle tttt:

leased area in tnd mattah sasara lt ls submttted that no type of the ntinittg is

belng allowed by nis omce ln and around the leased out tnlnlng block. Evett tltr'

teased out bloii ls completely closed as the lease holder has left tlte block ttt

view of tfre striAty dlrectlons to adhere to the terms and conditiorrs ot tltt:
Environmenta-r tiejrance and consent to operate. In case of any lllegal nrirtittlt
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riortwi, thq appropriate actions in the shape
i,ng Grried out. The details of the ,.irri[,
lring the past years are as under;

of the seizure of the vehicles are

il il itornO the Nallah sasara

02

03

.llo

As on date , no sort of mining whether manual or mecha nlcal is being ca rried

out in Nallah Sasara in and around block No. 12. Regarding the guestion of the

trenches / Pits observed at some Places, it is Put here that the *me rnaY

possiblY have occurred bY some water currents or bY the man-made dive rston5

created by the locals for irrigating their ag riculturafhoftic ultural land. As far as,

the installaUon of the demarcatio n board is concerned, it is submitred that

demarcation Po les/ pillars were erected by the leased ho lder, howevert as Per

his rePorts, Stese poleslPillars in leased out block have been stolen during the

wee/night hours bY some miscreants.

Further, it is reiterated that this drive against the illegal mineral minor

uunrpo,turs/b<ractors will be laundred more vigorously in the coming days.

The same is submitted for favour of information and further course of

adion Please.

faithtulty,

nera
Pulwama
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Year inComPoundlng

0,22 lacs.

laes

2022-23

1.,90 lars
2023-24

1,20 lacs
2024-202504
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